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troller. However, on the basis of the 
recommendations already received by 
him, he considered the applications 
received on merit and issued appoint
ment orders. The present position is 
as under:

Proposal made by Bihar Govern
ment for appointment of 
Registered Stockists— 21.

Names of parties not indicated by 
State Governments— 5.

Names of parties recommended 
by State Government— 16.

Applications and other documents 
received— 13.

Appointed— 8.
Rejected— 1.
Incomplete documents— 4.
Number of applications not 

received so far— 3.

Office of Indian Oil Company

1701. Shri R. P. Singh: Will the
Minister of Mines and Fuel be pleased 
to state:

(a) whether it is a fact that Gov
ernment have shifted the Branch 
Office of the Indian Oil Company Ltd., 
from Patna to Calcutta when it was 
easier to keep regular contacts with 
the Barauni Oil Refinery Project from 
Patna than Calcutta; and

(b) if sof the reasons for shifting 
the above-said office?

The Deputy Minister in the Minis
try of Mines and Fuel (Shri Hajar- 
naris): (a) Indian Oil Company
shifted the headquarters of their 
Eastern Branch from Patna to Cal
cutta in May, 1962. but for liaison 
with Barauni Refinery project, a 
divisional office of the Company is 
retained at Patna.

(b) The reasons for shifting the 
Branch Headquarters from Patna to 
Calcutta were as follows:

(i) The jurisdiction of the Eastern 
Branch of the Indian Oil 
Company extends to the 
States of Assam. West Bengal, 
Bihar and Orissa. Calcutta

being the chief communica
tion centre, all the 4 states 
within the Eastern Branch are 
easily accessible from Cal
cutta rather than from Patna.

(ii) Calcutta is a big market.

(iii) Calcutta is the most cor*- 
venient place for dealings 
with the other oil companies 
with whom Indian Oil Com
pany has product exchange 
arrangements for the sale of 
Gauhati Refinery Products.

Heavy Steel Industry

1702. Dr. P. Srinivasan: Will the
Minister of Steel and Heavy Indus
tries be pleased to state:

(a) whether there is any proposal 
to start a heavy steel industry in the 
Madras State: and

(b) if so. whether the site has been 
selected and how much time Govern
ment will take to commence the 
industry?

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam):
(a) and (b). The Government of 
India appointed a Technical Committee 
to consider the question of setting up 
a steel plant in Southern region based 
on Neyveli Lignite and Salem and 
other iron ores. The Committee felt 
that the production of iron from these 
raw materials appeared to be techni
cally feasible, and recommended that 
a more detailed assessment of the 
technical and economic factors should 
be made on an industrial or pilot plant 
scale. As a result, certain tests were 
carried out in Norway and East 
Germany of which the preliminary 
results hold out promise. Government 
have at the same time, accepted 
another recommendation of the Com
mittee to appoint a firm of Consulting 
Engineers to prepare a detailed Feasi
bility Report. The Consultants will 
study all the relevant aspects of the 
proposed plant, including the factors 
which affect its location. A  decision 
about the location of the plant as well 
as date of commencement of the plant



will be taken on receipt of the final 
reports of the East German and 
Norweigian tests, as well as of the 
report of the Consultants.

Arrears of Income Tax

f  Shri Kapur Singh:
1703.  ̂ Shri Narendra Singh 

Mahida:

Will the Minister of Finance be 
pleased to state:

(a) what are the income-tax arrears 
in Gujarat State against various 
parties for the period 1952-62 (year- 
wise); and

(b) what steps have been taken by 
Government to recover this money 
from the defaulters?

The Minister of Finance (Shri 
Morarji Desai): (a) Statement show
ing the arrears of Income-tax at the 
end of the years 1951-52 to 1961-62 
in Gujarat State.

(Rs. in crores)
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Year Amount
1951-52 (gross) . . 3-72
1952-53 (gross) . . 4-97
1953-54 (gross) . . 4*29
1954*55 (gross) .. 4’ 49
1955-56 (gross) . • 569
1956-57 (gross) . . 7-63
1957-58 (gross) . . 946
1958-59 (effective) . 4*24
1959-60 (effective) • 2-45
1960-6 1 effective) . 3-39
1961-62 (effective) . 3-96

(Provisional)

(b) The following steps as laid
down in the Income-tax Act, 1961 are 
being taken to collect the income-tax 
dues from the defaulters:

(i) Levy of penalty under section 
221(1 ) for non-payment of 
taxes in time;

(ii) Issue of certificate under 
section 222(1) to the Tax 
recovery Officer who on 
receipt of this, proceeds to 
recover the arrears of Tax.

(iii) Attachment of the defaulter’s 
moveable properties by issue 
o f distraint warrants in big 
cities, where there is provi
sion for recovery of Munici
pal taxes in this manner;

(iv) Issue of a notice in writing 
under section 226(2) asking 
the disbursing officer to deduct 
the arrears of tax from the 
salary of the defaulter at the 
time of payment thereof if 
the defaulter happens to be 
a salaried employee.

(v) The issue of notice in writing 
under section 226(3) asking 
any person from whom money 
is due or may become due to 
the defaulter, to pay to the 
Income-tax Officer forthwith 
arrears of tax mentioned in 
the notice.

Political Sufferers in Mysore

1704. Shri S. B. Patil: Will the
Minister of Home Affairs be pleased 
to state:

(a) the amount distributed to poli
tical sufferers in Mysore State since 
1952 up-to-date;

(b) whether any applications from 
Mysore State are still pending and if 
so, how many:

(c) whether it is a fact that the 
political sufferers were given varied 
amounts rising from Rs. 100 to 
Rs. 5,000;

(d) what was the basis to deter
mine the quantum of amount; and

(e) whether Government are think
ing of aiding the destitute and the 
poor political sufferers and if so, what 
are the plans?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
Rs 1,83,450 since the inception of the 
Home Minister’s Discretionary Grant 
in 1955-56 till 31st July, 1962.

(b) No.

(c) Yes.
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